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‘IN THE .CENTRAL ADMINISTRATIVE TRIBUNAL
& B0MBAY BENCH
 0.A. No. 169/92 : 198
T.A. No. . =
DATE OF DECISION _ 3.4.1992
shaikh Hafeejoddin Abéul Gafod Petitioner
& (. .
_Mr., B.V.Caware _ . Advocate for the Petitionerts)
Yersus
Post Master General, Aurz;naﬁbad. Respondent
Mr. V.MLBendre Advocate for the Resporawn(s)
CORAM : - *
o |
The Hon’ble Ms. Usha savara
7 |
The Hon’ble Mr.
1.- Whether Reporters of local papers may be allowed to see the Judgemem;?
2. To be referred to the Reporter or nof? N
SO
3. Whether their Lordships wish to see the fair copy cf the Judgement?
4. Whether it needs to be circulated to other Benches of the Tribunal?
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. N BEFORE. THE CENTRAL AEMINISTRATIVE TRIBUNA§§§§>
x BOMBAY BENCE, BOMBAY
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Qriginal Application No.169/92

Shaikh Hafeejocdin AbBcul Gafor ese Appliczant
v/ s
Fost Master General, Aurangabad +.+ Respondent

CORAM : Hon'ble Member (A), Ms. Usha Savara

Appearances: |
|

Mr. F.V.Daware, Advocate
for the applicant and

Mr, V.M.Bendre for Mr. P.IM.
Pradhan, Counsel for the
respondents.
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ORAL JULGMENT : ; Dated : 3.4.1992
IPer., Ms. Usha Savara, Member (A))

Théﬁgﬁpplication has been filed by ﬁhe applicant
for correcting the date of birth., It is seen that he has
made a representationéon 1.2.1992 tc¢ the senior Post Master,
Head Post Office, Aurangabad, requesting the Senior Post
Master toc correct his date of birth in the service record.
it is his case that no reply has been ;eceived till now.
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Thi’s 0.A. haséééen filed on 3.2.1992,N§herefore. premature.

f However, Mr. Bendre, learned counsel appearing for the

. responcents am& has no objection if the applicant'!s prayer
to the effect that a teply may be given to the represen-

%. tation within a perioé of four months is accepted. 1In the
above circumstances, éhe Q.A. is dispose¢ of with the
direction to the Senior Fost Master of Aurangabad to deal
with the representation of the applicant on merits and
pass a self spezsking order on the same within a period of
four months from today. The applicant will extenad all
cooperation with the department so that the thxe facts of
the case be brought out. The 0.,A. 1s disposed of accordingly

with no orcéer as o costs.
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